


SITE INSPECTION REPORT IN THE MATTER OF HON'BLE

NATIONAL GREEN TRIBUNAL ORDER OF ORIGINAL

APPLICATION NO.27 OF 2023 (SZ) AND I.A. NO.s2 OF 2023 (SZ)

DATED 23RD MAY 2023.

Shri Tellam Naresh resident of Seetha Nagaram Village

Dummagudem (applicant) has filed a case in the Hon'ble National Green

Tribunal vide Original Application No. 27 of 2023 (SZ) and I. A No. 52 of

2023 (SZ) stating that the project proponent (Irrigation and CAD

Department), Government of Telangana has started construction of

Sitamma Sagar Multi-Purpose Project (SSMPP) without obtaining prior

forest, environmental and inter-state clearances, without conducting public

hearing, without completion of EIA study. In this background, Hon'ble

National Green Tribunal vide Order dated ...24.03.2023 has directed the

Project Proponent to stop the project forthwith, as they do not have valid

Environmental Clearance (EC). Further viewed that " ...Even, oh

26.04.2023, it was stated that the EC has been appliedfor, but they are yet

to get the same. So, this Tribunal had specffically directed them not to

proceed with any work without obtaining EC."

2. In this background, Hon'ble National Green Tribunal vide its Order

dated 23'd May 2023 has given the following directions:

"As there ,s still violation despite the restrained order oJ' this

Tribunal, we want to know the actual status of the same. As the Integrated

Regional Office, MoEF&CC is situated at Hyderabad, let (i) the Regional

Director - Integrated Regional Office, MoEtr&CC, Hyderabad and (ii) the

Senior Engineer not less than the rank of Superintending Engineer of the
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Respondent lt{o.4 viz., Godavari River Management Board cause an

inspection to the site and file a detailed report as to the construction made

by them after the interim order passed by this Tribunal.

Let the applicant and the project proponent be put on notice before

causing inspection."

3. Accordingly, Shri Tarun Kathula, Director/Scientist 'F', Integrated

Regional Office (now renamed as Sub Office), MoEFCC, Hyderabad and

Shri K. Prasad, Superintendent Engineer, Godavari River Management

Board, Hyderabad has been nominated for causing site inspection and to

file a detailed report as to the construction made by the project proponent

after the interim order passed by the Hon'ble Tribunal (dated 24.03.2023).

4. As per the direction of Hon'ble Tribunal, the applicant Shri Tellam

Naresh and the Project Proponent were givep notice vide letter dated 15th

June 2023 informing about the field inspection date scheduled on 28'h June

2023 and requested them to be present at the project site during the field

inspection. The copy of the inspection notice is at Annexure - I. The site

inspection was caused on 28'1'June 2023, wherein Shri Tellam Naresh and

Project Proponent represented by Shri A. Srinivas Reddy, Chief Engineer,

Irrigation, Kothagudem, Telangana participated the site inspection.

5. The said SSMPP involves construction of barrage with radial gates,

hoisting alrangements including formation of guide bunds on either side of

barrage with protection arrangements across Godavari River, downstream

of existing Anicut near Ammagaripalli Village,

Aswapuram Mandal, Bhadradri Kothagudem District. This is pertinent to
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inform that Dummugudem Anicut was build by Sir Arthur Cotton 150

years back.

6. The observations of the two-member committee during site

inspection held on 28th June 2023 are as below:

I Shri Tellam Naresh welcomed commissioning of SSMPP, however

viewed that higher compensation amount should be allotted for the

lands losers due to project and may provide jobs to the local people.

In this context, the Project Proponent informed that the same issues

were captured in the public hearing held on l4'h June 2023.

Public hearing for Sitamma Sagar Multi-Purpose Project (SSMPP)

was conducted on l4'h June 2023 and the Environment Public

Hearing Report was submitted to the Director (IA), MoEFCC, New

Delhi on 28th June 2023, which was handed over during inspection.

The copy of the letter is at Annexure II.

Upon examination of TOR (terms of reference) issued by Director

(IA), MoEFCC vide letter No. J- 1201110312022-lA.I (R) dated 29th

June 2022, it is understood that SSMPP is not an expansion project

of Sita Rama Lift Irrigation Project (SRLIP), as Expert Appraisal

Committee (EAC) for River Vally and Hydroelectric Projects in its

23'd and 28tl'meeting held on 28'h January 2022 and 3l't May 2022

has considered SSMPP as an independent new project. If EAC

would have considered the SSMPP as an expansion project of

SRLIP, it would have mandated in the TOR for obtaining Certified

Compliance Report of Regional Officer as per MoEFCC letter No. J-

110131612010-1A. II (Part) dated 7tr' September 2017 (Annexure
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III) and MoEFCC OM No. IA3-2211012022-IA.III lE 1772581 dated

8'h June 2023 (Annexure IV).

The project proponent is in the process of obtaining Stage I forest

clearance as well as environmental clearance for SSMPP. Further,

PP informed that they are also in the process of obtaining no

objection certificate from the Heavy Water Plant, Aswapuram.

Upon examination of Placement Registers, which are mandatory

records maintained at the various critical entry points of construction

site for entering day to day progress of work, it is observed that the

project proponent has not entered any work details after the Hon'ble

Tribunal Order dated 24th March 2023. The copies of the placement

registers obtained from the field supervisors which are duly certified

by quality control team whenever inspected are at Annexure V

(only first and last page of books). However, it is pertinent to inform

that decommissioning/demobilrzatton/deshuttering work has not

entered in the placement registers.

Upon examination of the photographs (Annexure VI) provided by

applicant (Shri. Tellam Naresh) dated 7'h to 1Oth April2023 and 7'h to

30'h May 2023 (no photographs of March are provided), the major

construction structures seen are the horizontal cement bars or girders

lying on the ground (some are tilted) which are supposed to be laid

on the top of the vertical pillars after curing/watering for road bridge

purpose.

In the applicant's photographic evidence one can witness vehicles of

concrete/cement mixing trucks used for construction activity are

captured. However, PP informed that the cement works are done for

closing/demobilizing works such as leveling the upper crust of the
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vertical pillars/bays to make it monolithic structure before removing

the iron shields. PP further informed that if closure works are not

done, it may lead to structural instability and erosion of existing

structures due to monsoon and floods.

Upon examination of the photographs (Annexure VII) provided by

the project proponent (Irrigation Department), dated before 23'd

March 2023, the cement horizontal bars or girders are lying on the

ground which are supposed to be laid on the top of the vertical

pillars or bays after curing/watering for road bridge purpose.

Further, applicant (Shri Tellam Naresh) provided photograph dated

30'h May 2023 (Annexure Vl-last page), showing project proponent

doing construction works at night also, to which the project

proponent stated that the construction work has been completely

stopped after the Hon'ble Tribunal Order dated 24th March2023 and

only decommissioning /demobilizationldeshuttering work such as

removing of the iron plates/shields dangling the vertical pillars or

bays and placement of horizontal cement bars or precast girders

designed for road bridge above the vertical pillars or bays are carried

out.

PP further informed that if
decommission/demobilization/deshuttering is not done, the iron

plates/shields that were dangled to the vertical pillars or bays will get

rusted during monsoon and similarly, the horizontal cement bars or

girders lying on the river bed/ground will get destroyed or dislocated

due to heavy floods and velocity of the river Godavari during

monsoon, which may continue till October 2023.
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7 . From the lens of applicant, construction work is taking place as there

are concrete mixing trucks visible in the photographs. However, from the

lens of PP, the limited works are being carried out as a part of

decommission/demobilization of the project in tune with Hon'ble Tribunal

Order dated 24'h March 2023, ensuring structural stability like (i) to make

the monolithic structures intact, smooth and even; and (ii) to protect the

structural material from monsoon/floods.

8. Present status of the construction of the SSMPP as per site

inspection conducted on 28th June 2023 by the two-member committee

along with applicant and project proponent:

I No construction activity is taking place near the project site of

SSMPP on the day of inspection.

Partially or incompletely built barrage pillars with corrosive (rusted)

iron rods comprising radial gates are seen at the project site.

The last leg of decommission/demobilization/deshuttering work of
iron shield/plates dangled on the tip of one vertical pillar or bay are

being removed during the site visit, which may be seen in the

photograph at Annexure VIII.

Few horizontal cement bars or girders are laid above the vertical

pillars/bays for the purpose of road bridge.

As the updated temporal google maps are not available on Google

Earth, comparative month wise construction changes, if any could

not be assessed on field.

The photographs of the piled-up iron shield/plates that are

deshuttered or removed from the vertical pillars or bays as a part of
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decommission/demobilization/deshuttering work may be seen at

Annexure IX. 1

vii. The photographs witnessing placement of horizontal cement bars or

girders on very few vertical bars that too incompletely may be seen

at Annexure X.

viii. The field visit photographs are placed at Annexure XI.

g. In view of aforesaid, during the interim period, i.e., between 24tt'

March 2023 and on the day of inspection i.e., on 28th June 2023, rt is

observed that the pp has performed only decommissioning

/demobilrzation/deshuttering work in order to halt the construction activity

as directed by Hon'ble Tribunal.

The site inspection is submitted for kind perusal of Hon'ble National

Green Tribunal as per Order dated 23'd }y'ray 2023 '
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(Shri Tarun Kathula)

Director/Scientist'F'

Sub-Office of MoEFCC

Hyderabad, Telan gana

Tarun Kathula
Director/Scientiet'F' (C)

lntegrated Regional Oflice,
Minislry of Environment Forest and Climate Change

Aranya Bhavan, Hyduabad. Telangana.S00 001.

b-h-- t'
(Shri K. Prasad)

Superintendent Engineer

Godavari River Management Board

Hyderabad, Telan gana
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l\linisrry of En"ironment, F-oresr & Climate Change 

~ctftlpd ~ ¥1Qf8Q/lnregrated Regional Office 

Aranya Bhann, JrdDoor, Saifabad, Hyderabad-500004, Telan,:an, 
_,.. -' E-mail: iro.h,·derabad-mefccw)gov.in 

F. No: ENV/IRO-HYD /MR-58-2022 

To, 
I . Principle Secretary 

Irrigation and CAD Department 
Telangana Secretariat 
Hyderabad, Telangana 
Email: enc major@yahoo.co.in 
Phone:040-23450436 

2. Shri Tellam Naresh 
S/o Nageshwarao 
Sithanagaram Village, Pamashala Post 
Dummugudem Mandalam, 
Bhadradri-Kothagudem Village 
Telangana - 507137 
Email: tellamnaresh832@gmail.com 
Mobile:6300686832 

Tel: 040- 2939005.3 

Dated: 15.06.2023 

Sub: Hon'ble NOT OA.No.27 of2023 (SZ) filed by Tellam Naresh Vs Uol and others before 
Hon'ble National Green Tribuna~ Southern Zone at Chennai - reg. 

Sir, 
With reference to the above subject, Hon'ble NOT Order dated 23rd May 2023 at 

paragraph 6 mentioned that "Let the applicant and the project proponent be put on notice before 
causing inspection". The copy of the order is enclosed herewith for kind perusal. 

2. In this regard, the undersigned along with Shri K. Prasad, Superintendent Engineer, 
GRMB, Hyderabad would be inspecting the Sitamma Sagar Multi-Purpose Project site on 28th 

June 2023. 

3. You are kindly requested to make it convenient be present at the project site during 
inspection on 28th June 2023. 

Encl: As above. 

Copy to: 

Yours faithfully, 

¥ 
(Tarun Kathula) 

Director/Scientist 'F' 
Email: tk.kathula@gov.in 

Tel: 040-29390051 

1. Shri K. Prasad, Superintendent Engineer, GRMB, 5th Floor, Jalsoudha, Errum Manzil, 
Hyderabad, Telangana - 500 082 
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No. J-11013/6/2010-1A.II (Part) 
Government of India 

Ministry of Environment, Forest and Climate Change 
(Impact Assessment Division) 

Indira Paryavaran Bhawan 
Jor Bagh Road, Aliganj 

New Delhi-110003 

Dated: 7th  September, 2017. 

CIRCULAR 

Subject: 	Environmental Clearance to the expansion projects / activities under 
the EIA Notification, 2006 - Certified Compliance Report regarding 

This is in continuation to this Ministry's Circular No.J-11011/618/2010-1A(II)(1) dated 
30/05/2012 wherein it was directed that for consideration of Environmental Clearance (EC) to all 
expansion projects activities Under the Environment Impact Assessment Notification, 2006, the 
project proponent shall submit the certified compliance report on the conditions stipulated in the 
ECs to the existing projects/activities, through the Regional Offices of the Ministry of 
Environment, Forest and Climate Change. 

2. Now it has been decided that in order to get the certified compliance report on time, the 
Member Secretary of the sectoral Expert Appraisal Committee (EAC) shall make a request to 
the concerned Regional office of the Ministry at the time of issue of ToR for the said project. 

3. Regional Offices of the Ministry are requested to submit certified compliance report 
within one month of receipt of such requests from the Member Secretary of the sectoral EAC. In 
case the inspection is not carried out within one month, the certified compliance report from the 
concerned Regional Offices of Central Pollution Control Board (CPCB) or the Member 
Secretaries of the respective State Pollution Control Boards shall also be accepted for 
deliberations by the sectoral EAC. 

4. This issues with approval of the Competent Authority. 	

40A-c\CCIC 
(Sharath Kumar Pallerla) 

Scientist 'F' 

To: 

2- All the officers of IA Division 

1 All the APCCFs of RO, MoEFCC 
	

0A- 
3. Chairperson/Member Secretaries of all the SEIAAs/SEACs 

4. Chairman of all the Expert Appraisal Committees 

5. Chairman, CPCB 

6. Chairpersons/Member Secretaries of all SPCBs/UTPCCs 
Page 1 of 2 
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Copy for information: 

1. PS to Hon'ble Minister for Environment, Forest and Climate Change 

2. PS to Hon'ble Minister of State for Environment, Forest and Climate Change 

3. PPS to Secretary(EF&CC) 

4. PPS to AS(AP) / AS (AKM) / AS (AKJ) 

5. PPS to JS (GB)/ JS(JT) 

6. Website, MoEF&CC 

7. Guard file 

Page 2 of 2 
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F. No. IA3-22/10/2022-IA.III [E 1772581 
Government of India 

Ministry of Environment, Forest and Climate Change 
(IA Division) 

Indira Paryavaran Bhawan 
Jor Bagh Road, Aliganj, 

New Delhi - 110003 

Dated: 8th June, 2022 
OFFICE MEMORANDUM 

Subject: Requirement and validity of Certified Compliance Report (CCR) issued 

by the IROs of MoEF&CC/MS of SPCBs/ ROs of CPCB - regarding. 

The MoEF&CC issued an Office Memorandum (OM) No. J-11011/618/ 2010-
1A.11(1) dated 30/05/2012 which mandates the requirement of Certified Compliance 

Report (CCR) on the conditions stipulated in the ECs to the existing projects/activities 
from the concerned Integrated Regional Offices (IR0s) of MoEF&CC for consideration of 
expansion proposals for grant of Environment Clearance under the provisions of EIA 

Notification, 2006. 

2. In order to facilitate the process of obtaining CCR, MoEF&CC issued a circular No. 
J-11013/ 6/ 2010-IAII(Part) dated 7/09/2017 stating that the concerned Member 
Secretary(MS) of EAC/SEAC shall make a request to the concerned IRO of MoEF&CC at 

the time of issuance of ToR for the developmental project. Such request shall be disposed 

of by the concerned IRO within one month. In case, if the inspection is not carried out 

within one month, the CCR obtained from concerned Regional Offices of Central Pollution 

Control Board (CPCB) or MS of respective State Pollution Control Boards shall also be 

accepted for deliberations by the EAC/SEAC. 

3. In all cases involving expansion of any project or activity, CCR is mandatorily 

required. In this regard, instances have been brought to the notice of this Ministry wherein 

the Environment Clearance application for expansion projects are being submitted by the 

project proponent with the CCR older than three years for appraisal by the EAC/SEAC. 

Further, project proponents are not submitting CCR for the expansion proposals if the 

existing unit is running on Consent To Operate (CTO) obtained from the SPCBs/ PCCs. 

4. The aforesaid matter has been examined in the Ministry and it has been decided 

that following procedure shall be adopted by the Member Secretary (MS) of EAC/SEAC 

while appraising developmental projects which involve expansion, as per the provisions 

of ETA Notification 2006. 

Page 1 of 3 
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A. Proposals involving expansion of existing EC 

At the time of issuance of expansion ToR, the MS of EAC/SEAC shall endorse a 
copy of the ToR to the concerned IRO of MoEF&CC. Based on the same, project 
proponent shall approach the concerned IRO of MoEF&CC to issue CCR. Such 
request shall be expeditiously considered and disposed of by the concerned IRO 
within a time frame of three months from the date of application of project 
proponent. In case, the CCR is not issued within three months, the project 
proponent shall approach concerned Regional Offices of Central Pollution Control 
Board (CPCB) or MS of respective State Pollution Control Boards (SPCB) or State 
Pollution Control Committees (SPCCs) for the same. 
The CCR issued by the concerned Authority shall explicitly state the date of 
inspection, present status of the implementation of the project along with 
compliance status to each of the condition prescribed in the EC. 

CCR issued by the concerned Authority shall be valid for a period of one year from 
the date of inspection of the project. The submission of CCR beyond older than one 
year from the date of inspection shall not be accepted by the concerned MS of 

EAC/SEAC for placing it before the EAC/SEAC for carrying out the appraisal 

process. 

iv. Monitoring report issued by concerned IROs in conformity to the above, if 

available, can also be submitted by the project proponent in place of CCR. 
v. Self-certified six monthly Compliance Report for the latest EC shall be sufficient if 

the project proponent applies for expansion within a period of six months from the 

grant of previous EC. If such application is submitted beyond the period of six 

months from the grant of EC, CCR shall be required for the latest EC. 

B. Proposals involving expansion of existing project running on the basis of Consent 

To Operate (CTO) from SPCBs/ SPCCs (without requirement of EC) 

At the time of issuance of expansion ToR, the Member secretary of EAC/SEAC 

shall endorse a copy of the ToR to the concerned MS of SPCBs/SPCCs. Based on 

the same, project proponent shall request the concerned MS of SPCBs/PCCs to 

issue CCR on the compliance status to the prescribed CTO conditions. Such request 

shall be expeditiously considered and disposed of by the concerned SPCBs/SPCCs 

within a time frame of two months from the date of request of the project 

proponent. In case, the CCR on CTO conditions is not issued within two months, 

the project proponent shall approach concerned Regional Offices of CPCB for the 

same. 

The CCR on CTO conditions shall explicitly state the date of inspection, present 

status of the implementation of the project along with compliance status to each of 

the condition prescribed in the CTO. Such CCRs shall be forwarded by the 

concerned Member Secretary of SPCBs/PCCs to the MoEF&CC/SEIAA. 

Page 2 of 3 
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CCR on CTO conditions issued by the concerned SPCBs/PCCs shall be valid for a 

period of one year from the date of inspection of the project. The submission of 

CCR older than one year from the date of inspection shall not be accepted by the 
concerned MS of EAC/SEAC for placing it before the EAC/SEAC for carrying out 
the appraisal process. 

iv. Self-certified Compliance Report for the latest CTO shall be sufficient if the project 
proponent applies for expansion within a period of one year from the 

grant/renewal of CTO. If such application is submitted beyond the period of one 
year from the grant/renewal of CTO, CCR shall be required for the latest CTO. 

5. This OM is issued in supersession of OM no. J-11011/618/ 2010-IA.II(I) dated 

30/05/2012 & J-11013/6/ 2010-IA.II(Part) dated 7/09/2017 and with the approval of the 

Competent Authority. 

To 

1. Chairman, Central Pollution Control Board (CPCB). 

2. Chairman of all the Expert Appraisal Committees 

3. Chairperson/Member Secretaries of all the SEIAAs/SEACs 

4. Chairpersons/Member Secretaries of all SPCBs/UTPCCs 

5. All the Officers of I.A. Division 

"Ck3sc 
(Sundar Ramanath ri) 

Scientist E 

Copy for information to: 
1. PS to Hon'ble Minister for Environment, Forest and Climate Change 

2. PS to Hon'ble MoS (EF&CC) 

3. PPS to Secretary (EF&CC) 

4. PPS to DGF&SS (EF&CC) 

5. PPS to AS(TK)/PPS to JS (SKB) 

6. Website, MoEFSzCC/Guard file 

Page 3 of 3 
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Placement Register Block 1-6 Blocks and HR.pdf - Google Drive https://drive.google.com/file/d/1e5DRKbQoF42P6QYVL-9rc6aCGgz...
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Annexure XI 

Photographs of SSMPP 

 

Figure 1 At the middle of SSMPP 

 

Figure 2 At downstream of SSMPP 
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Figure 3 At upstream of SSMPP 

 

 

Figure 4  Meeting with applicant Sh Tellam Naresh and PP CE Irrigation Shri A Srinivas Reddy 
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Figure 5 Radial gats of the SSMPP 
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Figure 6 At SSMPP vertical pillars or bays 
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